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MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 28th April, 2026

S.0. 2125(E).— Whereas, it appears to the Central Government that it is necessary in the public interest that
for the transportation of L.P.G under Adani Port & SEZ Pipeline Network from Mundra to Receiving Station at
Mithirohar, a pipeline should be laid in the State of Gujarat by Adani Port & SEZ Limited.

And whereas, it appears to the Central Government that for the purpose of laying such pipeline, it is necessary
to acquire the Right of User in land under which the said pipeline is proposed to be laid and which is described in the
Schedule annexed hereto;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 3 of the Petroleum and
Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962), the Central Government hereby
declares its intention to acquire the right of user therein;

Any person interested in the land described in the said schedule may, within twenty one days from the date on
which copies of the Gazette of India containing this notification are made available to the public, object in writing to
the acquisition of the right of user therein for laying of the pipeline under the land to Shri Chandrakant S. Solanki,
(Retd.), Competent Authority and Additional Collector (Irrigation), Adani Port & SEZ Limited, Adani Port & SEZ
Pipeline Network in Kachchh District, Gujarat State.

SCHEDULE
Area

Sr. No. Name of Village Survey / Block No. Sq.
Hect Are Mt.

1 2 3 4 5 6

TALUKA: GANDHIDHAM DISTRICT: KACHCHH STATE: GUJARAT

1 CHUDVA 77 00 03 63

78 00 05 13

79 00 02 10
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Area
Sr. No. Name of Village Survey / Block No. Sq.
Hect Are Mt.
1 2 3 4 5 6

80 00 02 99

84 00 06 74

86 00 07 78

243/P 00 02 25

243/P (Old No. 266) 00 02 49

243/P (Old No. 263) 00 08 39

[F. No. R-11029/11/2025-OR-1I/E-52559]
HARIT KUMAR SHAKYA, Under Secy.
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